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Record of Proceedings

Learned counsel for the respondent Allain Duhangan Hydro Power requested
two weeks time to file tariff petition in accordance with the provisions of CERC (Terms
and Conditions) Regulations, 2009.
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2. The Commission observed that as per the directions of Appellate Tribunal for
Electricity, consequential order is to be passed within 45 days and accordingly, directed
the respondent to file the tariff petition within one week.

3. The Commission directed that the representatives of the CEA, CTU and NRLDC be
present during the hearing to assist the Commission in deciding the various issues in
compliance with the directions of the Appellate Tribunal for Electricity.

4. The petition shall be listed for hearing on 7.3.2013.

By order of the Commission,

SD/-
(T. Rout)
Joint Chief (Law)
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